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Il THF "FELITRAL ACMINISTRATIVE TRIEULTAL, JATFPOR EELICH,
JAIPUR |
Date of arder: 25, %2001
DA‘NG. 196 /2000
Umardeen s/o late Shri Eavrkst Ali, v/~ Fana <colony, Mehri
Es Maka, Iachi Bssti, Shastri, tlagar, Jeipnr.
| vf,Appljcant

Versus

I. nicn of India thrbugh the retary, Ministry

of Minez, Shasstri Phawan, Nzw Delhi.

’ .
3. The Director Seneral, Geclogicsl Survey of
India, 27, Thawrangi Lane, Jalcutta.
3. The Deputy Director Seneral, Secloagical Survey

of India (WR), Jhalana Dungri, Jeipur.

-

.+ Respondents

Mr. Anil 'Mehta, coungel for the applicant

"Mr. T.P.Zharms, counsel for the respondents

CORAM:
Hon'kle Mr.&.F.Agezrwsl, Judicial Member
ORDER

Per Hon'lble Mr. S.F.Agarwel, Judicial Member

In this Original Applicetion filed under
Section 19 of the Administrstive Trjbunals Act, 1985,

epplicant makes a  prayer to djrect the respondents to

congsider the applicent for appeo 1n1menL cn  compsssicnate

reunde acocrding te his gualification.
g i}

2. In krief, the wcase of the zpplicant is that he

is the scn of lste Ehvri Barket Ali, whe wes employed on
the pest of Darban in the Cceclogical Survey <f Indiay
Western PReqgion, Jaipur. It is stated that 3Shri EBarkat Ali

died on 12.12.1993 1 eaving behind his widow, two unmarried
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daughters aﬁd the appliéant (szn). It is stated that
ercept the deceased there was no ezrning member in the
faﬁily. Therefcre, due tc death of the earning member i.e.
shri Barkat Ali, the applicant‘énd his family are fecingd
financial crisie. It is alsc stated that the spplicant has
submitted application to the authofities for émployment on

compassionate grounds, but nothing was 'done. Therefore, he

ol

has filed this

m

pplicationvfor the reliefs as above.
3. ' Reply was filed. In the reply it is stated that
there was a discrepancy in the deteils submitted by the
applicant to the department. It is also stated that widoW

of the deceased Shri Earkat Ali, Smt. Moor Bénc has been

$

0

paid a total of Pe. l}SW/Bli as pensionafy benefitsAandj
»she is alsec getting monthly pensicn of Rs. 1570/- per
month énd, therefore, ne indigent F:jréumtances exist in
the family nf the dereased - employee and applicaﬁt thus

-

having no cause.

4, Rejoin&er hés .been filed stating fhat for
redreseal of his qrievance, the applicant has filed so
many representaticns, bout with no rasult. It is also
emphasised &agein that there wes nobody in fhe‘family of
the deceased except the épplicant,‘ who can earn and

maintain the family} Therefore, it is stated that indigent

5. In catena cof cases, Hon'lkle the Zupreme Ccurt

has bheen of the view that while considering the

1"
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candidature of applicant for app-intment on compassiconst

i

grounds, the depertment must examine the financial =tatus

g




13

_ : 3 :
and position as to whether the family of the deceased
‘employee needs any help to survive or their exist anY
indigent circumstances in the family of the deceased

emplovee who was only the bread earner of the family.

6. ’ In Umesh  Kumar Nagpal v. State ¢f Haryana,
(1904) 4 &322 138, a Bench of two Judges has pointed cut

that the whole object of granting compassicnste
appnintment is to enable the family to tide over the
sudden crisie, the object is not to give a member of such

family & post munch laese a nost held by the deceased.

7. In Jagdich Prasad v. State of Bihar, (1996) 1
scCc 301, Hon'ble the Supreme Zourt has cbserved that the
very nhject of appojntment of a dependent <of the deceased
emp]oyee' who diez in harness is to relieve unexpected

immediete hardship and dicstressed caused to the family.

8. ' A.éerusal of the averments made ky the parties,
it appears that widow of the deceased Smt. Noof Eanco was
péid Rs., 1,59,212/- as pensicnary benefite for which a
explanation is given that this amount has already been
spent in payment c«f the debt «f the deceaséd 3hri EBarkat
Ali and from the averments of the partiea it ale: appears
that the deceased &hri Barkst ali left behind him his
widew, two unmarried dasughters and the épplicant. It
further appeérs that there is no cther sonrce cof income
with the family of the deccased Zhri Barkat Ali.
'Tﬁerefore, in the facte and circﬁmsténces which have been
presented hefore this Tribuﬁal hy way of pleadings, I alt

nf the considered opinicon *that indigent circumstances
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still exist in the family cof the Ceceased

entitled to be considered for appointment

grcunds on any suitzbhle post.

G, I, therefcre, 2llow this oA

and applicant is

~n compassicnat®

and direct the

respondents to ccnsider the applicant for arpointment on

compassiconste grounds on any suitable post within three

months freom the date of receipt of copy of this crder. No

crder as to caosts.
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(S.K7AGARWAL)

Judl .Member




